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IN THE CEISWRAL ADMINISTRATIVE TRIBUNAL HYDERhflAD BENCH AT HYDERABAD 

O.A.NO. 	/93 

Date of Order: 6/7-93 

Betweeflt 

Divinional Faiy MEnager, (EG) 
South central Railway, secunderabad, 

Perm'nc'nt T*?Qy In rctor (cdn) 
S,C.Rly, secunderabad. 

Chiefi Signal Inspector, 
Signal & TelecOrrtltufiicatiofl rEpartment, 
S.C.Rly, 4ecunderabad. 

Applicants. 

and 

2. presiding Officer, Labour Court, 
Narayana9uda, A.P.Hyderabad. 

Respondents. 

For the hpplicafltsL Mr.N4:.DeVrai, Sc for Rlys. 

For the Respondents* 

CO RAM S THE HON'I3LE tin.JUSTICE V.NEELADRI RAO : VICE CHAIRMAN 

AND 
THE HONT ELE MR.P .T 4TIR1NENGAD'i rIENBEF.( ADLJ) 

- 	The Tribunal made the following Orden- 

Admit. The operatiofl of the order dated 11-3-92 

in c.M.P.No. 	T? /83 is suspended until further orders. 

Issue notice to the Respondents. 

post the case on 69493. 

H 

To Railway Manager (BG) SC.R3ya secunderahad. 
The Divisional 
The Permanent Way Inspector (con) S.0 ply. secuncierabad. 
The Chief Signal Inspectors Signal & TelecOrrTflun1Cat30n 

Department, i.C.Pay, sectnderaad. 
The Presiding Officer, Labour court, NarayanagUda Hyderabad. 
one copy to Mr.N.R.DeVrai, &c for Rlys. CA11 J1Yd. 

One copy to MC. 

one spate copy. 

PM 
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IN THE CENTRAL ;.DNINI5TATIVE TEIBUNAIa 
HYDEPABAD BENCH AT HYDERABAD 

THE HON'.BLE I'4R.ITJSTICE V.NEELADRI RAO 
VICE CHaIRMAN 

AND 

THE HON' BEE M4A.B.GORTY ; .MEMBER(AD) 

T4D 

THE 	'BEE • T. CFWTDPASEIQIAR REDLY 
I 	 ME?IBER(J) 

AND 

THE HON'BLE MR.P.T.TIRUVENGADAM :M(A) 

Dated : 	-1993 

0 RDER/3tf.€MENTr>  

M.A. /fl.A./ C.A. No. 

in 

O.A.NO. 

T.A.No. 	 (w.p. 	 ) 

Admitted and Interim directions 
issued 

.l 1 owb d 

Dispoed of with directions 

Dism4fssed 

Dis4ssed as withdrawn 

Distiflissed for default. 

Rej4cted/ Ordered o  
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